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Writing new chapters; opening new libraries in each village

in the country
https://www.newindianexpress.com/thesundaystandard/2022/sep/04/writing-new-
chapters-opening-new-librariesin-each-village-in-the-country-2494582.html

A police officer posted as DSP in the National Human Rights Commission (NHRC)
has put together a team drawn from various sections of society for a unique mission:
the Rural Library Movement. Their objective is to open a library in each village in the
country. Lal Bahar, 49, has colleagues like Ajay Pal Nagar (teacher), Devraj Nagar
(social activist), Devendra Singh (head constable in Delhi Police), Ravindra Baisla
(head constable in Delhi Police), Ankit Baisla and Pravin Kumar (advocate), KP Singh,
Dr Neelam Bhatt, Anjali Srivastava, and Amit Bhati (constable in Delhi police), besides
others.

For over two years, they have never failed to visit the nearest village on a Sunday,
persuading its elders and youth to move forward to set up a library. “We encourage
the villagers to contribute books or donate in whatever way to their own library,” says
Bahar. “We have dedicated ourselves to making India a ‘land of libraries’ by Aug 15,
2027

With the support of villagers, they opened the first village library in his village Ganauli
in Ghaziabad and enriched it with not only good collections of books but also equipped
it with a free Wi-Fi service to the village youth. “We have installed CCTVs and ACs in
almost all libraries in addition to the free Wi-Fi service. Villagers and youths visit these
libraries to get online support for any competitive exams,” says Bahar.

“The ‘land of libraries’ mission is gaining momentum. We have libraries in 356 villages
in the country’s seven states — UP, Bihar, Haryana, Delhi (suburban), Rajasthan, MP
and Maharashtra,” he said. Ajaypal Nagar, a team member, says these libraries ignite
interest in knowledge. “People think we are simply crazy, but we are determined to set
up a library in each of the country’s 6, 64,369 villages by Aug 15, 2027. Our movement
is the first such attempt. All 382 libraries that we have opened so far are equipped with
free Wi-Fi service,” Bahar said.

He says the group has received support from police officers, civic agencies and others.
Having studied at these libraries, dozens of youths in different states have secured
jobs in various government departments. Villagers handle the affairs and management
of these libraries. Many villagers donate books on the occasion of marriage or festivals
to their families.
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Bharathidasan University guest lecturers can’t take

maternity leave due to short contracts
https://www.newindianexpress.com/states/tamil-nadu/2022/sep/05/bharathidasan-
universityguest-lecturers-cant-take-maternity-leave-due-to-short-contracts-
2494880.html

Guest lectures in Government Arts and Science Colleges have urged Chief Minister
MK Stalin to cancel G.O. 91 as they say it denies them maternity leave as their
contracts are only for 11 months and never renewed on time. In a press statement,
Tamil Nadu All Government UGC Qualified Guest Lecturers Association president V
Thangaraj said that the association had approached the National Human Rights
Commission to intervene after female guest lecturers at Bharathidasan University
were not granted maternity leave.

Following this, the commission sent a letter to the university to provide an explanation
on denying maternity leave. Bharathidasan University registrar L Ganesan replied that
as per G.0O. 91, dated July 28, 2020, maternity leave benefits have been only extended
to non-permanent married women government servants whose appointment have
been regularised.

As per the G.O, eligible government workers can avail 270 days of maternity leave
while temporary staff who have completed at least one year in service can be granted
270 days leave as the case may be.

However, guest lectures at Bharathidasan University are given a contract for only 11
months and not allowed to complete one year in service, which puts them at a
disadvantage. “They are all appointed for a period of 11 months only in one academic
year. Hence, these women guest lecturers are not eligible for maternity leave in
accordance with the above said leave rules (G.O. 91),” states Ganesan in his reply to
the commission.

He goes on to add that the guest lecturers come under the Directorate of Collegiate
Education. “Bharathidasan University is not at all the employers to these women guest
lecturers. Hence, the Bharathidasan University is not in a position to grant maternity
leave to these women guest lecturers.”
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Oil and gas exploration in Arunachal; no eviction of tribals

sans compensation: NHRC
https://www.sentinelassam.com/north-east-india-news/arunachal-news/oil-and-gas-
exploration-in-arunachal-no-eviction-of-tribals-sans-compensation-nhrc-610987
Union Petroleum and Natural Gas Ministry has informed the National Human Rights
Commission (NHRC) that in view of the onshore oil and gas exploration, development,
drilling and production by the state-owned Oil India Limited (OIL) in Changlang and
Namesai district of Arunachal Pradesh, "no forceful eviction to be made without paying
compensation to the affected persons," sources said. An NHRC order said that in view
of the assurance of the Petroleum and Natural Gas Ministry, it (NHRC) closed the
complaint against alleged forcible eviction of the Chakmas and Deoris tribals.

The Chakma Development Foundation of India (CDFI) filed a complaint with the NHRC
on January 20 against attempted eviction of the Chakmas and Deoris tribals by the
state government in connivance with the OIL without paying fair compensation under
the provisions of the Land Acquisition, Rehabilitation and Resettlement (LARR) Act,
2013. With the aim to not pay fair compensation and rehabilitation as required under
the LARR Act, the state government had earlier claimed that the lands are under the
forest areas.

The CDFI had told the NHRC that the Chakma and Deori tribal families are "project
affected families" as per section of the LARR Act.

For decades, Moddaka Nallah village in Changlang district is resided by the Chakma
tribe and Sompoi-ll village in Namsai district resided by the Deori tribe. The Chakmas
have been settled in the Moddaka Nallah village in 1966 and the Arunachal Pradesh
Governor in a notification on August 31 renamed Moddaka Nallah village as
Modduknong.

"This protective order of the NHRC would go a long way to ensure the rights of the
project-affected Chakmas and Deoris tribals," CDFI Founder Suhas Chakma said.
Also Read - 5th Rashtriya Poshan Maah launched in Roing He added that the project-
affected families are not opposing the oil drilling project per se but seeking the
compensation as per the LARR Act which the Forest Department is denying as it seeks
the compensation for itself which is illegal and unfortunate. (IANS)
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orT g1y A T A A, 39 S BIeA1 UST: UeHT A guiaR— A
a1 shawH, Tdax § At 2l 9 ..

https://www.bhaskar.com/local/bihar/sitamarhi/news/rekha-lost-her-hand-due-to-
negligence-of-hospital-in-patna-marriage-also-broke-130273688.html
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B | dd 3R A9 &1 Tier; Garraet & foamm snfearRmat &1
d¢@d T&l: NHRC

https://jantaserishta.com/local/arunachal-pradesh/oil-and-gas-exploration-in-
arunachal-no-eviction-of-tribals-without-compensation-nhrc-1535548
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https://amritvichar.com/barabanki-the-difficulties-of-sdm-sirauli-gauspur-may-
increase-human-rights-commission-and-revenue-council-wrote-a-letter-to-the-dm/
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‘Custodial torture’: Court tells police to
preserve call detail records of 3 officials

Times NEws NETWORK

New Delhi: A city court has
directed the police to preser-
ve call detail records of offi-
cial and personal mobile
phones of three police offici-
als after an application was
filed by aman alleging tortu-
reat the police station.

Metropolitan Magistrate
Tapasya Agarwal directed the
DCP concerned to preserve
CCTV footage of PS SP Badli
between 2pm on August 8 and
3pmon August 9.

The application, filed by
advocate Sanjay Sharma, al-
leged that Rohilla was illegal-

It was alleged that
the officials’ CDR
was required to
prove their location
at the spot

ly and unlawfully detained by
the three police officials, be-
aten up and handcuffed.
Sharma stated that an appli-
cation had already been mo-
ved before the National Hu-
man Rights Commission
(NHRC) and a case registered
against the police officials.
He submitted that CCTV
footage and call detail records
of the alleged erring officials

were required for him to pre-
sent his case before NHRC,
along with other legal action
that he intended to pursue.

It was further alleged that
the call detail records of the
officials were required to pro-
ve their location at the spot of
incident and also the fact that
extortion calls were allegedly
madetotherelativesof Rohil-
la by the officials.

The court noted in an or-
deron August3lthatthe app-
licant wanted to pursue his
case before it as well as
NHRC and the call detail re-
cords were essential for the
establishment of his case.



